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Final Order No. 20767 / 2019

Date of Hearing: 20/09/2019
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Per: P. ANJANI KUMAR

Learned counsel submits that during the pendency of this appeal
Order-in-remand was passed by the Assistant Commissioner and the
Appellate Commissioner has also confirmed it wherein the refund was
rejected on the ground of unjust enrichment. On that Order-in-Appeal,
Appeal No. C/20357/2017 is pending before this Tribunal. Therefore,
no purpose will be served in pursuing the present appeal. Hence he
seeks to withdraw the appeal. Revenue has no objection for the same.

In the result, the appeal is dismissed as withdrawn.

(Order was pronounced and dictated
in Open Court on 20/09/2019)
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